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None appeared for respondent. 

2. On perusal of records filed in connection with appeal 

filed at the instance of competent Committee of Commissioners under 

section 129D of Customs Act, 1962 against order1 of Commissioner 

(Appeals), Mumbai Zone-II, it is seen that the amount in dispute is 

below the threshold prescribed in resolution2 relating to National 

                                                 
1 Order-in-appeal no.1870 to 1870/FTWZ-SEZ/2014(JNCH)/IMP-1793 to 1796 dated 25th April 
2015 
2 Circular No.207/1/2024-GST dated 24th June 2024. 
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Litigation Policy (NLP). 

3.  Appeal is accordingly dismissed. 

(Dictated and Pronounced in Open Court) 

 

(AJAY SHARMA)  
Member (Judicial) 

(C J MATHEW)  
Member (Technical) 
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